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‘in the above mentioned application(s) o

4 ey -

CENTRRL ﬁDNINISTRATIVE TRIBUNAL

59Cond Floor,
Commercial-Complex, «.
- Indiranagar,
Bhngalore-Sa.

‘ Datedi” 17Ny 1993
A . 239 of 1993.
,‘QPPLICﬂTIUN No(s) _' . . _—

“PPLiéANTs;Kamelahabhé' v/s. RESPDNDENTS°DiTGCt°r A.D E.,B'lore

nd Othara._

To.

1. -Dr.,M.S,Negare ja, .
ﬁdvocate No,11, -
.Sujatha Complex,
Second Floor,.
First Cross,
Gandhingar 8'lore-9

2+« . The Oirector,. .
Keronsuticel Dev910pment Establishment,
c. V .Ramen Nager’ Post Bangalore-SGB 093.

3. - &ri,M.S, Padmarajaiah Senior Centrel Govt.Stng.Counsel,
High Court Building,aangalore—ssﬂ 001y

VSUBJECT - Forwarding of copies of the Orders passed by

the Central Administrefive Tribunal,Bangalore,
L -XXX=

Please find enclosed herewith & copy of the ]
ORDER/STAY URDER/INTERIN‘ORDER/, Passed by this Tribunal
08-11-1993,
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0. No.238/93.

M\]DAYMSTHEEI@-I’IHDAYOFI‘DVMBERW%
Shri Justice P.K. Shyarmsundar ... Vice-Chairman
~Shri V. Ramakrishnan ... Member [A]

Kamalanabha,

Aged 57 years,

S/o late Puttaswamaiah,

Scientist-B,

Aeronautical Development Establlshment,

C.V.Ramannagar, - ,
Bangalore-560 093. . , ' ««« Applicant

3.

[By Advocate Dr. M.S. Nagaajal
Ve |

The Dlrector,
Aercnautical Development

" Establishment,

C.V.Ramammagar,
Bangalore-560 093.

The Director General,
Research & Development,
Ministry of Defence,
Govermment of India,.
New Delhi - 110 011.

The -Controlr of Defence
Accounts, Research &
Development, Pune.

Union of India
represented by its

© Secretary to Government,

Ministry Defence, -
New Delhi, _ _ Respondents

[by Advocate Shri M.S. Padmarajaiah Senior Central
Government Standmg Oounsel]

“

- ORDER

shri Justice P.K. Shyamsundar, Vice-Chairman:

We have heard the learned Standing Counsel who tells that

the question involved in this case is regarding refixation of -

" the pay of the applicant while he was in service. The Department

proposes to address itself to this question and they feel it
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should be subject to the applicant being agreeal;le to that course
by exercising necessary option that would enable the department
to refix the pay.and to do all that the learmed Stamding Oounsel
says that he needs three months time. Under the circumstances

we think it appropriate to grant 3 months time to the department

to go into the question of refixation of the ‘applicant's pay

‘subject to the applicant exercising his option with reference

to the new scales of pay so as to rectify the anamoly, if any,
in the matter of pay fixation. The rectification to be done
w1th1n 3 moni:hs from the date of exercise of option by the appli-

cant. With these observations this application stands disposed

off finally.




